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30 5 2007 	This contempt petition has been filed 

O4k 	 against the non-compliance of the order dated. 

4QJ 

 

	

Lwf4 '... 	 19.12.2000 in O.A. No. 203 of 1998. 

	

tUj* .ATJ 	 Mr.M.Chanda, learned counsel for the 

A.Ql rJv'1'- petitioners submitted that the order of the 

Tribunal was challenged before the Hon'ble 

High Court but the same was dismissed by the 

	

15 	- 	High Court. The matter was again taken up 

before the Hon'ble Supreme Court and the 

	

6h4 y?J2 	 Hon'ble Supreme Court also dismissed the 

iii . tz 	y -t 	 SLP upholding the order of this Tribunal. 

	

.fY)-ZD9 	I 	Considering the above I direct the 

t- Registry to issue notice to the Respondents, 

returnable by the six weeks. 
It 

	

Jt:rv& 	 Post on 06.07.2007. 

'LLL 	ôQLa4, 
Vice - Chairman 
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17.7.2007 	This applicatiorf has been filed by 

the petitioner for iniliation  of contempt 

proceeding 	against 	the 	alleged 

c.ejyt;t 4-t V/e7 ,t-1 	 contemners for non-compliance of the 

A-Y,  judgment and order dated 19.12.2000 in 

%..,. 	 O.A. 203/1998. Contemner Nos. 3& 4 have 
- i 	 filed affidavit contending that orders of this 

A-  / 	' ô Sf 	 Tribunal had been complied with. When 
/)\I '(0 - J L 	 the matter came up for consideration 

t:-~ / , / , 	

today Ms.U.Das, leared AddLC.G.S.C. has 

produced photocopy of the Acquittance 

Roll showing that the amounts due to the 

N--  petitioners has already been paid to the 

petitioners and their signatures have also 

been obtained therein. Copy the same will 

be kept on record. 

2- 	 Considering her submissions and also 

upon heqring Mr.M.Chanda, learned 

counsel for the petitioners I am of'the view 
)\l-4 	 that orders of this Tribunal has been 

)

substantially complied with and therefore, 

\S
4 	

the C.P. will not stand in its legs. 

Therefore, the C.P. is dismissed. 

Liberty is given to the petitioners to 

approach appropriate forum if they have 

any further grievance in original side. 

l place on record my appreciation 

for Ms.U.Das, learned AddI. C.G.S.C. in 

making such an effort by producing 

relevant documents in disposing of the 

matter. 
44— 

€fr ' 
I7 

/bb/ 	
ViceChairman 


